
(c) what action has been taken in 
d1is regard so far? 

Th~ Minister of MiDes and Fuel 
(Shrl K. D. Malavlya): (a) The Oil 
and Natural Gas Commission has re-
cently decided to set up two new tech-
Dical training centres. 

(b) One at Bareilly and the other 
at Sibsagar. 

(c) Necessary steps are being taken 
to set up the centres as early 3.S pos-
aible. 

8ta1D1ess Steel 

-979. Shrimatl Maimoona Sultan: 
Will the Minister of Steel and Heavy 
1Dd1lStri:s be pleased to state: 

(a) whether there is a 3pecial 
scheme for the production of stainless 
steel; and 

(b) If so, the ·broad outlines there-
of? 

The Mb&Ister of Steel UId Heavy 
lDdustries (Shrl C. Sullramaniamh (a) 
UId (b). An Alloy and Special Steel 
Plant is beiDg set up at Durgapur by 
Messrs HindustaD Steel Limited whil"h 
is designed inter alia to produce 17,000 
tons 01 stainless and heat-resisting 
.teet Messrs TISCO have been 
licensed for the production 01 qlecial 
lteels, including 20,000 tons of lItain-
leSs steel. Further licensing is under 
consideration. 

Thermal Plant at Bamapndam 

~. Shrimatl VImla DevI: Will 
the Minister of Mines and Fuel be 
pleased to state: 

(a) whether it is a fact that the 
management of Singareni Collieries 
Company have sought financial assIs-
tance of the Central Government for 
setting up a thennal plant at Rama-
gandam for augmenting the produc-
tion of coal in order to achieve the 
targp.t of 5.6 million tons per year 
IIy the end 01 the Third Five Year 
Plan; and 

Cb) if s~. what decision has been 
arrived at by GovernmenU 

The M.inIster of MiDes and Fuel 
(Shri K. D. Malaviya): (a) and (b). 
The Singareni Collieries Company 
have put up a proposal for the import 
of package power sets to meet their 
own power requirements. This pro-
posal is under examination. 

Excise Duty on Embroid:recl Woollen 
Cloth 

·981. Shrl Raghunath SiDgh: Will 
the Mini3ter of Finance be pleased 
to state whether the President of 
Kashmir Chamber of Commerce has 
sent a memorandum seeking clari-
fication whether (,JDbroidered woollen 
cloth is exempted from the excise 
duty on processing? 

The Deputy Minister In the MiDlstry 
of Financ~ (Shrl B. R. Bhagat): lPs, 
Sir. A representation was received 
from the President, Kashmir Chamber 
of Commerce, and a clarification to 
tile effect that han:! embroidered wool-
len fabrics, which are not otherwise 
processed by power, wou!d be exempt 
from excise duty of woollen fabrics 
has been issued. It has been further 
pointed out that more 'pressiDg' of 
such cloth, even if power is used in 
the process, would not be liable te. 
duty. 
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